IIl THE CEIITFAL ADMINISTRATIVE TPIBUMNAL, JAIPUR BEENCH, JAIPUR.
0.A.Nx.403/95 Date of crder: 9.7.1997

Laxmi Narain

Applicant
Vs.
1. The Unidn of Indiaz through Seneral Managsr, Weztern
Failway, Churchgaée, Bombay .
2. The Divisiconal Failway Manager, Westevrn Railway, Jaipur.
...Respondents.
Mr.P.F.Mathur - Brisfholdzr of Mr.F.ll.Mathur, counasl  for

applicant.

L

Mr.3.S8.Hasan - Counszl for rezapondents.

18

Hon'lkle My ,0.P.Sharma, Administvative Membar
Hon'kle Mr.Ratan Prakash, Judicial Member.
FPER HOW'BELE MR.O.P.SHAFMA, ADMINISTRATIVE MEMEER.

In this applicacion under Sec.19 of the Administrative

s Shri Laxmi Uavain has prayed that the -

Trikbunals Act, 193

{

respondents may ke divected o produce the entive record
relating to the appointment- of the applicant on the post of

Hamzal, Sr.Hamal and Peon and afcer perusing the record the
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(Arinxz.Al) Ly Which his praysr regarding assignment of
appropriats seniovrity in the poat of Ha
alsc be quazhed. The lazt prayer of the: applicant is that the
rezpondzents may he Aivscted to pay the entire arvesarvrs of salavy
which the applicant iz entitled to gzt w.z.f. 5.10.72 and that

the respondents may ke Ffurther Airscted te fiz the pay of the

applicant on the basis that he has been working in the pay

i



o )

scale R2.200-250(F)/775-1025(FPF) w.z.f. Z0.5.1978,
2. B7 an ord:zr passed by the Tribunai con 2.1.926, it was held
that ths applicaticon would be a3dmitted for adjudication onlyiin
so far as the isdue of asenicrity iz "concernsed and that the
applicant's oclaimS for arvears of salarvy, <ebc., weirs harr&f by
limitation and oould not be adjudicated by the Tribunal.
Accordingly, only the iszsue of ssznicority in the present
application is being annJ1ca =1 upon.

f the applicant is'that a dirsection was
'c*u~d by the reszpondents Mozl & 2 t0 éppoint the applicant on
the post of Pzon by ord:sr dzated 16.11.72. Thuz, according to
the applicant hs haz been  working on  the post of Pszan
continuously from 16.11.72. Therefore( seniovity to hiﬁ éhould
b2 assigned on the post of Peon with effect frém that date.

a, The respondents have opposed the application stating that

he applicant was zppointsd a3 Hamal in the grads of 196-222(R)

applicant had himse2lf applied for posting az Pzon and it was of

hiz request that he was appointed as Peon in 3cale Pg.196-

.2.24, Thevefors, hs has
beeﬁ correctly azsigned zeniority in the post of Peon from the
date of his appointment. The vespondenizs have furthesr stated
that there is separats eﬁ1n11ty for‘the poat of Hamal and that
of Peon. The applicant haszs alsc £filed én additional affidavit

d.
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which has heen psru

hed
s

Airect:

\l'

d the responﬂents. o produce record
relating to the appointment of the applicant as Feon. Thesse

have bzen produced and have been pefusgr b7 us. W2 have alzo
heard the learn2d counzsl for the partica and have gonz through

the material on record.



6. A peruzal of the vecovrd shows that the applicant was
appointed on the posgt of Hamal by an ovder pazsed in May 1973

-

application dated 20.5.78 mads by hime. Therea;ter, the

S

on o al
applicant mad: an application dated 20.2.34 praying kthat since
. - ' fa .
he was the zenior most Hamal, he wantsd to come oveg-the post
\/' A'
«f Pzon. Aczcovrdingly, by ordsr datsd 22.2.82 the respondznts
appointed the applicant to the post of Feon in scale Fs.196-
222(P), treating hiz appointment a2 at hiz own request. We are
gatisfizd on & peruszl of ithe vecord produoced before us that

thz applicant waz initially appointed az Hamzal in 1978 and that

 he was
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it waz at his own vagquest in - Pl

appointsd a3z Pezon vide order dated 2.82. Thereforz, the

0.8 ig dismizzed. Mo ordszr =22 to costs.

7. A copy =ach of the documsnte refzrrad *@ above nam=ly his
application fov’ appointmeht T the post of Hamal, ordzr of
initial =ppointment to the post of Hamal in May 19272, reguest
of the applicant for appointment £ty the post of Peon and the
order appointing the applicant ©o ©

taken on record.

s O

(Ratan Praka

.1’1) . (Q.
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Judicial Member. Adminiztrative Member.



